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RAJYA SABHA

Wednesday, the 1st April, 1970/the 11th
Chaitra, 1892 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
CALLING ATTENTION TO A
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTED FREE GIFT OF TWO MILLION
ACRE-FEET OF WATER ANNUALLY TO

PAKISTAN

SHRT A. G. KULKARNI (Maharashtra):
Sir, | beg to call the attention of the Minister
of Irrigation and Power to the report that
India will continue to make a free gift of two
milli9n acre feet of water annually to
Pakistan even after the expiry of the Indus
Waters Treaty between the two countries on
March 31, 1970.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF. SIDDHESHWAR PRA-
SAD) : Sir, Under the Indus Water treaty
1960, the entire flow of the three Eastern
Rivers (the Sutlej, the Beas and the Ravi) of
the Indus System has become available for
the unrestricted use of India from today (i.e.
1st April, 1970).

The average annual flow of the three
Eastern Rivers is about 33 million acre feet.
At the time of partition, only about one-
fourth of these waters was being Htilised in
the areas now in India.

At present, however, nearly three-fourths
of these waters are being utilised by India.
This has been made possible by the con-
struction of Bhakra Nangal Project, the
Madhopur-Beas Link, the Harike Head-
works, the Sirhind Feeder and the Rajasthan
Feeder. The balance will be fully utilised
after the completion of the storage on the
Beas at Pong, the Beas-Sutlej link, the
Rajasthan Canal Project and a storage on the
river Ravi.

With the construction of the Bhakra
Nangal Project the entire waters of the river
Sutlej have already been fully harness-

public importance

ed. As regards the Beas and the Ravi, the flow
of these rivers in 9 to 10 months in a year will
be fully used by India and it will be only
during the monsoon months of July, August
and September that the surplus flood waters of
these rivers will flow down. This will be the
case till the storage on Beas and Ravi, and
specially the one of Beas, are built.

From this morning, no water is flowing
down these rivers into Pakistan and this
position will continue till the occurrence of
floods in July.

SHRI A. G. KULKARNI: From  the
clarification given by the Government | am
happy to note that no water will flow from the
three eastern rivers to Pakistan from today, i.e.,
1st April, but it envisages that water will flow
down particularly in the rainy season.
Naturally in the rainy season the rivers will
overflow. What | want to know is what is the
total power and irrigation potential of these
three rivers and what is the total cost of
harnessing these three systems, how do the
Government propose to provide funds, whether
it will be done in the Fourth Plan and what is
the earliest date by which all these three rivers
and their surplus water will be harnessed for the
production  of foodgrains and electricity.
Secondly, is it also a fact that the Chief
Ministers of Punjab, Haryana, Rajasthan and
also Kashmir are concerned with the
development of the  waters of these three
rivers, whether any meeting has been held and
whether they have authorised the Government
to go ahead with the scheme ? | see today in
the press, | have seen in the Indian Express the
news that the Indus water to Pakistan is to stop
and in the Jaipur Assembly there was a heated
exchange between the Chief Minister and the
Opposition MLAs. So, the problem is this
water must be harnessed very promptly. |
want to know whether any agreement has
been arrived at with the Chief Ministers so
that the Government of India can take early
steps to complete this project. ~ What is the
time required to complete the total, integrated
project ? | want the total, integrated project, not
a piecemeal project of the Sutlej or Ravi or the
Link project. Thirdly, may | know whether
the rehabilitation which was
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[Shri A. G. Kulkarni.] expected to be done
by  the Rajasthan Government, of the
agriculturists evacuated due to the Pong dam
has been done ? Have they been
rehabilitated properly ? | want to assert here
that it was reported in the press that when the
Chief Minister of Himachal Pradesh went to
Rajasthan to  settle these matters, the
Rajasthan Government did not even have the
courtesy to send a Deputy Minister to meet
him. | want to say that this is a national pro-
ject and it is in the interests of the nation. By
integrating the water resources We will
develop s'o much food production that we can
export food. For this purpose | want to know
what is the reaction of the Go vernment to the
callousness or  the cooperation not
coming forth to the proper extent from the
Rajasthan Government. May | know
whelher it is a fact and what is the Central
Government's view on this ? Fourthly, 1
wantto know particularly whether it is a
fact that the prices in the Pong dam area have
been raised recently and that is another reason
why the total cos'i of the entire project is
being stepped up.  If they have been raised
unduly, may | know whelher the Government
of India has taken up the matter with the
Himachal Pradesh Government ?  Lastly, |
want to know this. Though the
Government  of India have stated that they
will not release any water, | want an
assurance from the Minister that they will not
allow Pakistan to put any pressure on the
Government of India and let water into their
territory. 1 have recently seen a statement
by  Shri laya Prakash Narayan, Shri C. D.
Deshmukh and others in the name of an India
Pakistan amity committee or something like
that saying that it is a historic  occasion in
the relations between India and Pakistan.
They cannot take India  for granted. It is
not charity that we are going to give. We
know our neighbour and we will behave with
them from our own  strength. For that
purpose let the Government assure this
House that no Pakistani pressure will be put
on the Government of India and no
'‘Ahimsa’ benevolence business will come
into play in our dealings with Pakistan.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Sir, from
today we get control on these three
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rivers.  The hon. Member has asked for a
comprehensive reply to his questions and so |
would take a little time  to  answer them.
Now, with the exploitation of these three
rivers fully, we can develop 12 million
acre-feet of irrigation and generate 2 million
kws. of power.  This will be the ultimate
benefit that will  come to  India with the
exploitation of these three rivers. The total
cost of exploiting fully all this will be Rs.
1000 crores. Out of this, we luve spent so far
Rs. 575 crores, leaving a balance of Rs. 425
crores. About the time when we will
finish, it will depend on how soon we will be
able to obtain this sum of Rs. 425 crores, how
much we can allot in the Fourth Plan and how
much we can allot in the Fifth Plan. | would
expect that the exploitation, in all respects, of
this system will be completed by the end of
the Fifdi Plan, i.e., in another ten years. Now,
regarding the second question about the Chief
Ministers there is no question of any
disagreement. It has already been agreed to
and there is no difficulty about the allocation
of the waters andso on. The only
difficulty is about the allocation of
the water that is being given to Punjab,
how much of it must go to Haryana and how
much of it to Punjab. That, of course, has got
to be settled. Otherwise, the overall settle-
ment is there and that is all final. There is no
question of any change in this. Then, the hon.
Member said that under pressure from
Pakistan we should not be allowed to give
them any water.  There is no question of
giving them any water because these three
rivers completely belong to  India and we
will be using these we.ters for the Rabi or
summercrops. It is only during the flood
season when these rivers will run very high
that the  water will flow down. It will be
possible to stem back these rivers only if
we build storages. We have done that for the
Sutlej.  Therefore, the Sutlej is completely
under our control. In the case of the Beas and
the Ravi we have to build storage reservoirs.
It is only the we can completely control their
waters. Whatever it is, the water that
Pakistan will get on account of floods they
cannot make use of. They cannot make use
of these waters because from the allotment
that has been made to them under the
system, they have not been able to develop
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moie than 60 per cent of ihe water. They have
got themselves a very large amount of water
which they can still exploit. Therefore, the
waters that are going down cannot be said to
be of additional benefit to them.

Then the hon. Member said about re-
habilitation. It is very unfortunate that the
hon. Member depended on rumour. There is
no question of any Chief Minister being
insulted or anything. Dr. Parmar is a very
respected leader of our country. He is given
all due honour. There is no misunderstanding
with the Chief Minister of Rajasthan or the
Chief Minister of Himachal Pradesh. The only
thing is'" Himachal Pradesh lands are
submerged and the lands are to be acquired
from Himachal Pradesh, and the Himachal
Pradesh Chief Minister naturally wants that
his people must get as much money as possi-
ble, and we have got to be very careful
because the prices are rising up and the cost of
rehabilitation has shown a very sJharp rise. In
the interests of the economy of the project
itself whatever is necessary under the legal
provisions we are prepared to give but not
anything more than that. But that is being
sorted out. A few days ago | had a discussion
with the Chief Ministers of Rajasthan and
Himachal Pradesh and we are trying to s'ort
out that problem.

I think | have answered most of the
questions. I am very glad that from today we
are able to stop completely the water, and the
4700 cusec of water that is flowing down the
river is already diverted for our use in
Rajasthan Canal, in Gang Canal and Kashmir
Canal .

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : How much each ?

DR. K. L. RAO : For Kashmir Canal we
were letting 20 cusec yesterday; today 210 is
going down. For Rajasthan share we were
letting down 900 yesterday and today it is
2800; 2800, of course, will be used by the
Chief Minister of Rajasthan according to his
wishes; but he gets instead of 900, 2800.
Similarly in Puniab thev were getting about
2000 yesterday. Today it is? 4500. So you
find that these waters which are very valuable
waters are being
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completely utilised and nota drop goe
out.

SHRI A. G. KULKARNI: Sir ...

MR. CHAIRMAN: Only if
tion has remained unanswered .

any ques

SHRI A. G. KULKARNI : I want tc submit
that one question has not beer answered. That
I am pointing out. Whai | wanted to know
was, | asked what U the provision in the
Fourth Plan and the Fifth Plan for the money.
That is what 1 wanted to know. This entire
project is in the interests of the nation and the
country, because food and power are more
important. | want to know whether the
Government of India will find funds tc grant
for these projects out of the Plan funds to
those States, because this' will become the
granary of the entire country. | have not
received an answer ior that. Another answer |
wanted was, | asked about the development of
the Rajasthan Canal to receive this water. On
this point also the Minister has not
answered.

DR. K. L. RAO : The provision for all
these projects in the Fourth Plan is Rs. 185
crores. Of course we would like that the
provision be bigger. Only if the hon. Member
who made these demands is able to make
more money available, we will be very happy.
With regard to the other question about th,
completion of the project, we hope to
complete it by the end of this Plan, very likely
before 1973, the first phase.

SHRI KRISHAN KANT (Haryana) : Is it
not a sorry state of affairs that since 1960
Pakistan has' been able to, have its own
channels or canals and everything, and in ten
years we have not been able to do whatever
we have to do in this country; whether it is the
Himachal Pradesh Government or the Punjab
Government or the Rajasthan Government,
does this not show a lack of proper evaluation
and will to do these things ? Is it not also a
lact that under the Punjab Reorganisation Act
the Government of India in the Minis'try of
Irrigation and Power were to divide and
allocate the additional waters which we are
going to get from Pakistan? Up till now
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a spite of repeated requests of ths Har-ana
Government and in spite of their (ringing it to
the notice of the hon. Hinister himself many
times, nothing has seen done, and Haryana is
not getting a iroper allocation of water and
more water is going to Punjab than Haryana. |
do lot know, but it seems when we have to
tvork under the aegis of the World Bank, we
are able to come to conclusions, but the tame
is not possible when we work under the aegis
of the Government of India. This is a sorry
state of affairs. How long is it going to take
when proper allocation of waters is going to
be done ?

Secondly, | want to know when the
Pakistan Government was going ahead with
all their plans', did the Government of India
approach the World Bank or any other
international organisation for the grant of loan
or money so that Pong dam, the feeder canals,
Sutlej-Beas Link. Rajasthan Canal, etc., could
be completed ? When the World Bank is
prepared to help Pakistan, was it not possible
for us to approach these world bodies so that
all these projects could be speeded up ? If not,
are they going lo depend merely on the
resources in the Fourth Plan or Fifth Plan ? |
do not think we will be able to provide Rs.
425 crores in the Fourth Plan even. In view of
this, may | know whether they are going to
approach the World Bank and get money and
have their programmes completed ?

DR. K. L. RAO : | want to submit to the
House that there is not particulariv anything
that Pakistan has done much better than us, for
their main river, the Indus, which contributes
more than two-thirds of their water, nearly 90
million acre feet; still there is no storage
reservoir. All the water goes down the river to
the sea. Actually they have started the
construction of a dam, the Tar-bala Dam on
that, and it will take many many years before
they can complete that storage. Also | must
submit to the House that Pakistan was to
replace the water under the Sutlej system by
water from other rivers. They have not added
much of new acreage under irrigation, ia what
they have done. On the other Mand, as
submitted by my colleague, we
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have increased our irrigation from 4 million
acres to 9 million acres. If we )judge from the
actual performance, we find that India has
done better, though | am also very anxious that
we should have done more, and with a little
more money we could have completed the
projects and we could have completely utilised
all the river systems. The hon. Member seems
to have a fancy for the World Bank. | am sorry
that in the case of the World Bank it has taken
more than ten years to come to a settlement,
and then even there it is my personal opinion
that India had not received a fair treatment.
But the main point of what he is complaining
is that the water allocation between Punjab
and Haryana has not been done under the
Punjab Reorganisation Act, 1966.. What the
Act says is two years are to be allowed for the
States to find out and adjust themselves, and
they have reported late last year that they
could not adjust. Then we have been trying to
have meetings between the two Chief
Ministers, and lately 1 am now going to
appoint a technical Committee to gather all
detail with regard to this. After the
Committee's findings are received, then we
shall settle this question. Of course it is
neeessary that that must be settled because we
have got extra waters and the waters must be
used by both Haryana and Punjab.

SHRI KRISHAN KANT: What is the
target date, one month, two months, or what?

DR. K. L. RAO : That is difficult to fix.
Then his other point was about the approach
to the World Bank. Of cour* we are getting
money from the World Bank, from the
international agency, foe the Beas projects.

off geze g dwrdy A WA S
# g ST e 2 i freer g faa
¥ AT A AR F AW — s G —
T UF weE T 9HeT aE fFAar d, area
et afaat #1 wt fFw Jmr 5 gm0 2w
¥ AT a7 feE are< A1 fmdr & sEar
a7 S@TE F Az fomar d o afaay
¥ agAar £ ATa FTATE FeE Al |
a1 =A% gag W AR AT 0B T TN



9 Calling Attention

oo AfEA & faemr areT F7 @ A
& o ey A2 T FAT TG FTCAT
F T2 FeT A1ZT AT FT F I8 Tiweary
& ST AAT FEAT 2 | THHT UF SAHET
fzar w7

ZHI AT § TAT AEAT 2 R 4w
ATHTHT 48 2147 2 o foaar ot &«
AT T AT AT @7 AT, IAAT 9
T HF 20 29 w97 9 fqaw fesrd
F1 qE4T ZHTL 29 | I 2, IAH
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Y F AGT A FAH FH A AT 790
qT 5= AF 97 TEI F997 97 9% T A=Al
T AT I 719 H TIHT AT ST FHT |
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AT F Ha9 F 2H TET BT B KT ATA-
TEAT  ATAE IEE O AEL W@ |
FITAFT E9a7 F2 o F famm arsir
W & A 9 T F1ATGE AA A% forawr
T qrfeEE w1 OST TE0 49T, IFAT
T AN T AT FAeH H IAL FT
foan & 7

UF A FAE § AE (el |gal
z 5 w1 72 am A= 2 fF @ Fea-
FHAT 15. 85 faferm oFz g -
rqra F1 fawar wnfed 41 139 15. 85
fafaas oFz F awfaa 739 4,589
Fqor G T A1 AT S
2 |z W1 T | 0% Z8E F 979 4%
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that we are not claiming that all the waters from
these three rivers are stopped. What | meant
was, in nine to ten months in a year when the
water flow is not very heavy, when the floods
are not very heavy, it is only then that we can
completely use the water. In July, August and
September, a part of it, an extra amount of water
will be going down the rivers, and that has to go.
In these three months also we will draw as much
as we can and carry in the canal. For example, in
the Ravi River, we are going to carry as much as
18 thousand cusecs. But that river rarely carries
more than 18 thousand cusecs. Only for a few
days it carries' more than that much of water and
that extra water will go down the river. Eighteen
thousand cusecs we wiH draw from there; only a
very little balance of water of the river can go.

In the case of the Beas, we can draw only 18,500
cusecs and any water in excess of these 18,500
cusecs will go down the river. Suppose it is two
hundred thousand cubic feet of water per second,
out of this, 18.500 cuSfecs we can draw and the
rest will go. The function of the Pong Dam is
obviously to hold back and store that water, and
it is that water that we will release during the
rabi period for increased irrigation for wheat and
other crops.

Therefore, the Pong Dam is most essential.
Not only the Pong Dam. | was also mentioning
about the dam on the Ravi. Punjab asks about
their dam. Some others as"k about some other
projects that we have not conceded that. That is
not the point. On the Ravi also there will be a
dam. The Pong Dam will be responsible, and
will be able to store up as much as five and a half
million acre feet. And the Ravi Dam will be able
to store up to million acre feet. All these waters
will one be going down during the flood season.
That will be stopped if we complete the storages
and we have got to do that. There is no
question abolt that.

| am afraid, the hon. Member has said that
Rajasthan is going to get 15.8 million acre feet.
Rajasthan will not get 15.8 million acre feet. 15.8
million acre feet is the surplus water that is r
vailable

DR. K. L. RAO : | would submit once
again that it has been made very clear jn the
statement and | have also answered
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[Dr. K. L. Rao]

or distribution among all these various itates,
and Rajasthan gets eight out of hese 15.8
million acre feet.

SHRI SUNDAR SINGH BHANDARI : Jut
it is getting 4.5 thousands cusecs only.

DR. K. L. RAO : They will get eight;
0 the extent they use, they will get.

SHRI BANKA BEHARY DAS
[Orissa): The Minister has said just now hat
about three-fourths of the water ilow-ng from
these rivers were being utilised up till now.
The Treaty was signed in 1960 and he had
about ten years at his Jispos'al. Why was not
proper planning done to utilise these waters ?
It is no use blaming either Haryana or Punjab
or Rajasthan Governments. After all, because
this Treaty was signed by the Central
Government, it is the duty of the Central
Water and Power Commission and the
Planning Commission to s'ee that by Ihe end
of the decade, the entire water should have
been utilised. So, may | know what are the
difficulties because of which proper planning
was not done by the Central Water and Power
Commission of which he has been an integral
part ?

Secondly, may | also know from the
Minister when exactly all these projects will
be completed to utilised all those surplus
waters that are going down these rivers and
what will be the extra irrigated area will be
covered in these States ?

DR. K. L. RAO : | hav, already submitted
that the main difficulty was one of financial
restrains. | repeat again what
1 have said—the total money required was
of the order of one thousand crores nnd
we could have seen them completed in ten
years if we had all that money. That is
how it has spilled over. It is" the finan
cial restraint that is causing delay. Other
wise, if we had more money, we could
have completed them; these are simple
ones. There is no engineering difficulty
and it is only a question of utilising the
finance, whatever we have.

Then the other question is what are th; extra
advantages that we will get. | have already
Submitted about the ultimate areas
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that we are going to get under irrigation as 12
mililon acres and we have got so far about
nine million acres. That is. by doing further
work, we will be getting another three million
acres or 30 lakhs of acres under irrigation.
And we will be getting another one million
kw. of power. We have got half-a million at
Bhakra and when the Pong Dam and the
Pong-Beas-Sutlej complex is completed, wc
will get another one million kilowatts of
power. We will be very happy to have it much
earlier. But | expect that the complete
utilisation of this will take another ten years.

SHRI S. D. MISRA (Uttar Pradesh) : In the
year 1960 when this Indus Water Treaty was
being talked about high hopes were given to
this nation that within ten years there would be
utilisation of all the usable water from these
three rivers. There was also the position of
Pakistan that they were building the Mangla
Dam. Tt is Pakistan which was able to com-
plete the Mangla Dam and they are utilising
the total water that is to be utilised. In this very
House, since the last four or five years, every
time it was pointed out by the Members that it
will not be utilised?, you cannot utilise it. Trie
Minister has just said that out of 33 million
acre feet of usable water only three-fourths is
being used by 1970. By which year will all the
33 million acre feet of usable water be used ?
If there was shortage of funds' for the Pong
Dam and the Rajasthan Canal, why did not this
scheme go into the Central sector, which was
the demand from the Members of Parliament ?
Even now, the Minister has stated in answer to
the question of Mr. Krishan Kant that only Rs.
185 crores are being set apart for this in the
Fourth Plan it will be nowhere near
completion. It is a question of international
treaty. Why do not the Government and the
Planning Commission come and help through
the Central sector the Rajasthan Canal '. How
long will this go on and how Jong will this
water flow unnecessarily into.. Pakistan ? And
ihey will be able to utilise* it. They are not
asking for it We cannot use it ours'elves and it
has to go there. It cannot be absorbed in the
ground. Therefore this Government willy-
nilly, is allowing Pakistan to use that water
which
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can be used in Rajasthan, Punjab and
Himachal Pradesh. Why is it not being
done ?

DR. K. L. RAO : | am afraid the hon.
Member wanted something to say against
the Government. Therefore, he has said all
starts of things. What | want to submit is, in
the performance of this Indus Treaty, India
has done better, though | do not want to
claim any credit for that. And if you see
what Pakistan has done and what India has
done, they have constructed the Mangla
Dam, we have constructed the Bhakra Dam.
If they are constructing the Tarbella Dam,
we are far ahead with our Beas Dam. If
they have done three million acres, we have
done far more. What | mean to say is | do
not want to compare because we have done
better. But | want to dispel the impression
in the minds of the hon'ble Members due to
some wrong reporting by the newspapers
that a certain amount of water was allotted
to Pakistan and a certain amount of water
was allotted to India. We have made a
better use of water than Pakistan has done.
They have utilised only 60 per cent, of their
water, and that too for replacement of the
works, whereas in India we have utilised
the water for increasing our irrigation
potential by 5 million acres.

Then, Sir the hon'ble Member was' say-
ing that we are letting down all these
waters. But it is to be noted that many river
waters are going down to the sea. Narmada
water is going down. Why Narmada ? . The
water of the most sacred Ganga is going
down. The whole water of Ganga is going
down. In fact, many more crores of rupees
are going down the Ganga than any other
river system. Nearly 200 to 300 million
acre feet is going down the Ganga river.
Therefore, what | want to submit is' that
there is no restriction on the Ganga water.
We can use our Ganga water completely for
our development.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Why are you not using the
Ganga water ?

DR. K. L. RAO : What | want to submit
is that the development of these rivers
takes time and there are financial restraints
on us it does take some period of time.

public importance

With regard to the Central sector, that is,
the Rajas'than Canal being taken in the
Central sector, that has been discussed many a
time with the various Ministries of the
Government of India, and they are of the view
that it does not serve much purposes, in view
of the limited finances, to take it up in the
Central sector.

SHRI S. D. MISRA: Sir, the answer given
by the Minister is' not clear as regards one
point. What | said was not with regard to the
flow of the river that India can change. The
water which is in excess will go to Pakistan
anyway because India in spite of its best
engineering skill cannot change the flow of
the river. | did not mean that. All I mean is |
took the statement of the Minister hims'elf.
Out of the treaty clause, in which it is stated
that 33 million acre feet of usable water will
be exhausted and used by India. That is the
usable water, not all those waters which flow
away by way of floods and of anything else
into the sea. So | was stating about the 33
million acre feet. Does' the Minister mean to
say that he is making use of all the waters that
was intended to be used by 1970 ? If he says,
"Yes", then | will be satisfied. If he says "No",
then who is at fault ?

DR. K. L. RAO : | am afraid that 33 million
acre water is usable. There is no more extra
water. It is the average water, including the
flood waters and everything. This does not
mean that there is some more water going
down to Pakistan; there is no more water. All
the waters, for example, in the Sutlej, 14
million acre feet, were completely normal
water, only we had storage facilities to control
the floods and not to allow any drop of water
to go down. That is why | have said that for
storage of the Beas waters the construction of
the Pong Dam is essential to control the
balance, of the water. | have said all that.

SHRI R. T PARTHASARATHY
(Tamil Nadu) : In view of the fact that the Indo-
Pakistan treaty on the Indus water has expired
on the 31st March 1970, may | know if during
the months of July, August and September the
Government of India think of constructing any
additional , dams on either Beas or Ravi so that
even
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during the monsoon period no water at all
would flow into Pakistan either by way of
surplus or in excess, and if that is so should
we not involve ourselves into a particular
project without any further additional flow of
water to Pakistan ? Is it open to Pakistan to
refer this as an international dispute ?

DR. K. L. RAO : There is no question of
any international dispute. It is settled. .AU
these waters completely belong to us. That is
why in order to store the waters of the Ravi
and the Beas we are proceeding with the
construction of the Pong Dam. We have done
it half way and we want to spend about Rs. 80
crores on it. We want to complete it. Then not
a drop of water will go down. Similarly, on
the Ravi side the Punjab has surveyed for a
site. We have to get a dam there. There is
another place in the Himachal Pradesh there
we are very likely to construct a dam. Then
we will be able to stop the water of the Ravi
from going down to Pakistan. Therefore, it is
a question of storage on these two rivers. And
that is what we are engaged on. For the Beas
we have to have a bigger dam which we have
already done half way, and we have got to do
another half.

[Some hon. Member's stood up in their
seats.]

THE DEPUTY CHAIRMAN: | am
calling hon'ble Members in the order in which
I have got their names with me.

SHRI R. T. PARTHASARATHY : My
point was not answered. May | know whether
Pakistan has got any right to refer it to the
international body, whether there is anything
in the past treaty to enable it to go to the
international body ? Can they do it ?

DR. K. L. RAO : There is no question of
right to Pakistan, | have already said. So far as
the waters of these three rivers are concerned
it is completely left to India. TTiere is no
question of international interference, nothing
of that kind. If you are able to stop these
waters today, you can completely stop them
for al) time.
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SHRI A. D. MANI (Madhya Pradesh) :
Referring to the question of my ho«. friend,
Mr. Banka Behary Das, the hon'ble Minister
stated that to utilise cne-fo«rft of the water
which is now going to Pakistan the total cost
would be about a thousand crores of rupees.
But the lack of availability of resources
s'lands in their way. Later on he said that the
project would be completed within a course of
time. May | ask him how he proposes to raise
the necessary financial resources for the
completion of the projects. He als© made a
statement in the course of one of his replies'
that the World Bank has been delaying its
decision in this matter for the past ten years.
What is standing in the way of the World
Bank ?

DR. K. L. RAO : I am sorry | have not been
clear to the hon'ble Member. What | said
about the World Bank—not in this case— was
that it took them ten years to arrive at a
settlement. When the hon'ble Member asked
why we should not refer to the World Bank. |
s™id we are not faring any way worse than the
World Bank. That is what | said. The total
cost, | submit, would be Rs. 1000 crore* for
the entire complex, including the Bhakra dam.
Now for the future work we require another
Rs. 295 crores besides Fourth Plan provision.

SHRI A. D. MANI : And will yam be able
to raise it ?

DR. K. L. RAO : Yes. As | submitted, the
question is' whether we can complete it in less
than ten years. We are sure to complete
everything within tea years. It we are able to
find the finances and complete it earlier, so
much the better. That is all.
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DR. K. L. RAO : Sir, ihe tea-year period

was stipulated in the treaty because Pakistan
had a large area under irrigation under the
Sutlej system, i.e. under the rivers Beas' and
Sutlej and when we wanted to use these waters
completely in India, they had to construct a
number of channels from the Chenaub, Jhelum
and Indus. From all these rivers they bad to
bring water connecting channels to their area
which was coming under the Sutlej system.
That naturaly required time and that is why the
ten-year period was given in which they had to
complete all their work so that they can get
waters from the various other rivers and not
dependon . . .
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DR. K. L. RAO : Therefore, the idea was
not to favour Pakistan. The area under Sutlej
was both in Pakistan and in India. When we
wanted these waters for our own use, naturally
we had to give time to dig canals to bring
water from the other rivers to feed that area.
That is why 10-year period was given, and it
has taken them all these ten years. The other
thing is, the hon. Member asked what is meant
by floods. | thought | had given the answer
already. There is no specific definition as to
what it is. The waters that we can take from
Ravi and Beas we are taking. Only the extra
water goes and that has to go. The only way
these waters can be held back is by the con-
struction of reservoirs as we have done in the
case of the Sutlej river. There we have built
the Bhakra dam and we have been able to
control that completely. The Same thing we
have to do with these two other rivers also. As
I have submitted already, by and large, by the
end of this Plan, it will be possible to control
most of the rivers
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DR. K. L. RAO : In these 10 years we had
to let down the water required for Pakistan
areas in their territory under the Sutlej system.
That is, we were sharing the Beas waters', for
example. We were giving 79 per cent of the
Bens waters to Pakistan and we were using 21
per cent in India. Now we are able to divert
all
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these waters, into the Bikaner Canal and the
RaJESthan Canal. Similarly, from Ravi we
were sharing the waters with Pakistan. All that
sharing is gone now. We are now able to
completely use all those waters.

DR. BHAI MAHAVIR (Delhi) : Sir, it is
nice the hon. Minister has agreed to answer
this Calling Attention notice at least to-day.
To-day is All Fools Day when we are
supposed to have some jokes also at the
expense of people who are otherwise wise. Sir,
I would like the hon. Minister to answer this
question. | asked this question when for the
first time reports' appeared in 1969, when the
session was on. The hon. Minister did not
accept the short notice question and my
Calling Attention notice was also not admitted.
At that time, the Chief Minister of Punjab had
asserted that the scheme of the Thien dam had
been given technical approval and it was lying
with the Central Government in the Water and
Power Commission. 16 was collecting dust for
a number of years and the Government did not
move its little finger to start work on that
scheme which had received the technical
approval. | would like to know when that
scheme was submitted to the Central
Government, when it was approved, and just
as my friend, Mr. Rajnarain has said, the
answer to that very valid question has not
come. (Interruption by Shri \Neki Ram) I do
not know what is wrong .

MR. CHAIRMAN : You do not listen to
him.

SHRI SUNDAR SINGH BHANDARI :
He is enjoying the All Fools' Day.

DR. BHAI MAHAVIR: All right, if that is
his way .

MR. CHAIRMAN : Do not listen to him.
Please do not interrupt, Mr. Neki Ram.

(Interruptions.)

SHRI BHUPESH GUPTA (West Bengal) :
From the trend of the questions and the
interruptions it does look as if it is All Fools'
Day.
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DR. BHAlI MAHAVIR: Now, when the
Minister elaborated about why the 10-year
period was given, he stated that Pakistan had
to arrange for alternative channels to draw
water from the Indus' and Chenaub rivers.
Pakistan is one party ind India is the other
party to the agreement. Now, is it wrong or
unjust for our country to expect that the
Government which, had permitted the 10-year
period to Pakistan, would also undertake to
provide an arrangement ior stopping the flow
of water within this 10-year period so that
when the Indus Water Treaty came to an end,
we would be wunder no obligation or
compulsion to permit the water wliich is ours
to flow down ? It is being said—1 do not
understand why— that there is plenty of water
in the Ganges also which is going down and
we are unable to use it. Now, if that argument
was there, we should not have agreed to pay
all the money that we have paid to Pakistan
during these 10 years. We should have
allowed the water to go because we are not
able to use it ourselves. What | would like to
know is why this paucity of funds is being
quoted and whether the Government did not
know 10 years ago that it would not have
funds to make alternative arrangements for all
that water. If in reality the question is one of
funds, | would like to know whether, when the
Government is spending hundreds of crores
and is also creating finances through deficit
financing, uueh deficit financing would not
have yielded extra crops, if it had been used
for this purpose, which would have balanced
the deficit financing and relieved the country
from the pressure of prices also. | would like a
little more clarification on how the shortage of
funds stood in the way of fulfilling our
obligations which we ourselves accepted at
the time the Indus Water Treaty was signed.

DR. K. L. RAO. Sir, about the Thien dam,
there is' no technical approval for the project.
It has been submitted like any other State. The
Punjab State submitted the project report and
that is under scrutiny. There are two
difficulties with reference to that project. One
is it submerges land in Himachal Pradesh and
Jammu and Kashmir, and both the
Governments have objected to it. Then
Himachal Pradesh has also claimed certain
benefits from
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that project because they claim that the water
has' come from Himachal Pradesh also.
Himachal Pradesh has suggested two other
schemes higher up which they say are much
better. Therefore, all these factors have to be
taken into consideration and they are under
scrutiny. | myself went to the site and
inspected the site. | think we will be
proceeding with that shortly. But the main
difficulty in all these things is this. The Thien
dam will be able to store only one million
acre feet of water whereas the Pong dam is a
much bigger dam. Therefore, the first
important thing we should do is to construct
and complete the Pong dam project, and we
are concentrating at the moment on that.
When | gave the Ganga parallel all that |
wanted to Say was that we are wasting our
precious waters in many other rivers, not only
here. That is what | wanted to say. That is no
parallel to that. | was not suggesting that.

Another thing | want to submit is that
Pakistan has no right on these waters. There is
no question of Pakistan's right on these
waters. Whatever we do with these waters is
our lookout. There is no question of any
objection to that from Pakistan or anything
arising out of that. If we are not able to stop
these waters completely, it is only because we
have not been able to complete these dams—
the dam on the Beas and the dam on the Ravi.
That is the only simple reason and there is no
other reason why we cannot use these waters.

And then, of course, the honourable
Member has spoken about the question of
financing. But | am not able to convince
honourable Members whv we are not getting
any more funds. Of course, | have already
submitted that if more funds are made
available for these projects, we can easily
finish them earlier. There is no engineering
difficulty in their completion.

DR. BHAI MAH WIR : | am sorry, Sir. |
asked him a specific question. When the
Government signed the treaty, did not the
Government understand the implications
thereof, that it was undertaking to set up
works necessary for diverting the waters after
ten years ? In case we could not do it and if we
realised it, why did we mtike it a ten-year
priod ? If we had made it a tewentv-year
period pe'haps a lesser amount of money
would have been neeessary.
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DR. K. L. RAO : | am sorry | forget to
answer that question. There is no point of our
not being able to complete it. What happened
was unfortunately the costs have gone up. For
the Pong dam while the sanction at that time
was Rs. 75 crores, the cost has now actually
gone up to about Rs. 160 crores. And this has
thrown out all our plans. At the time of this
estimate we were quite sure that we would be
able to complete it in ten years. Some of these
projects have been started and, except the
Thien dam, sufficient work has bsen done.
Therefore, the only question was that the costs
are going up, as, for example, in the case of
the Rajasthan Canal the cost has gone up very
very high. Therefore, the large amount of
money that was required for completing these
projects is not available, and that has in a way
upset the plans.

SHRI T. N. SINGH (Uttar Pradesh) . Sir,
the point at issue was whether a decision was
taken to utilise the waters according to certain
programmes within ten years or so. Yet, the
decision as to where these dams should be
started has not so far been taken. No decision
has yet been taken. That is the main point. For
instance, on the proposed Ravi dam no
decision has been taken though ten years have
elapsed. That is a fact which stands out. Tlie
question is not about the problem of the high
cost. That problem will always be there. That
cannot be used as an excuse for not taking
decisions. So, the fact remains that no
decision was taken.

In regard to the Pong dam also, is it not a
fa.t that it was a part of the Third Plan
Programme, but the Third Plan has gone and
Fourth Year has passed thereafter thus ten
years have elapsed, and yet this has not been
completed so far. It will take another three
years. The Bhakra Nangal project also took
ten years. Its estimates also went up. It is not
un known, because the honourable Minister
was also a member of the Central Water and
Power Commission. He knows that the
estimates have been going up in each case
from the original ones. The explanation that
has been given up till now does not carry
conviction. Therefore

MR. CHAIRMAN ; What is your question
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SHRI T. N. SINGH ... the quesiton is : Why
is it that the Government na* taken such a
long time to decide on trie question of the dam
ort the Ravi ? The explanation he has given
does not satisfy me. | want to know what other
explanation he has. My second question is.:
Knowing in the past that all your estimates
have gone up double or treble the original
estimates, why did not the Government realise
that this thing would not be done within the
estimates and in so many years in view of the
rising costs and why dkl not the Government
plead with the Planning Commission and the
psople here in this House saying that the
resources were not enough ? If we had known
in this House that these were the real
difficulties that the estimates were all wrong,
probably a better decision could have been
taken. What is the explanation for all these
errors ?

DR. K. L. RAO : As | have submitiea
already, the dam he mentioned is a very minor
dam. Out of the 33 million bcre feet, it can
store only one million acre feet. What | want
to submit is this. Wt must concentrate first on
the constru«tion of dams on the Ravi and the
Beas. Wt must concentrate first on the Beas
dam and complete it so that we will be able to
utilise most of these waters. For a theoretical
argument | may say that if only we had the
sanctions, if only we had the required money,
we would have gone ahead with another
project also. And the Pong dam could hs.ve
registered a much greater progress. The
Rajasthan Canal could have registered a
greater progress than it has done. Therefore,
what | want to submit is that we must
concentrate on the important and big projects
first. In fact, Sir, the honourable Member was
himself a member of the Planning
Commission and he knows it. We concentrate
on the big projects and complete them first. It
is better to complete projects like the Rajas-
than Canal than concentrate on so many small
things. ..

SHRI M. N. KAUL (Nominated) : That is
very good.

DR. K. L. RAO : Anyway, what | want to
submit is that out of 33 million acre feet we
are going to utilise 32 million acre feet
. (Interruption). Therefore, just
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to take some thing and blame the Govern-
ment for that is really not fair.

Then the other thing which the honour-
able Member has said is that we must know
the estimated cost price. We know the cost
price. But | cannot say by how much
actually it is going up. We have put in, for
the next plan so much money in so much
time. But how can | say that it will be
exactly Rs. 10 crores more for the Pond dam
by the time it is completed ? Supposing we
provide Rs. 70 crores; it may go up to Rs.
150 crores or Rs. 170 crores. But how can |
say that now? We have got to plan on the
basis of the realistic estimates prevailing at
that time.

SHRI T. N. SINGH : | think the honour. J
able Minister is answering quite beside the
point. Let him give a categorical reply. When
a detailed project report is made and
estimates are made, one can expect that
within 10 per cent plus or minus the project
will be completed. His saying in this fashion
that the cost wiH go up indiscriminately ...

MR. CHAIRMAN : How could he satisfy
you ?

SHRI T. N. SINGH : Sir, he hss cast
aspersions on the Planning Commission and
the estimates-making body. The Planning
Commission had accepted the estimates
made by the technical staff of the
Government ...

MR. CHAIRMAN : What is your point
of order ?

SHRI T. N. SINGH . | am not rising on
any point of order.

MR. CHAIRMAN : What is your ques-
tion ?

SHRI T. N. SINGH : He has not an-
swered my point. His saying that the
estimates have gone up is not enough. The
estimates will go up. It is very wrong to
make \his kind of an excuse .

MR. CHAIRMAN Kindly mention
which pait of your question has not been
answered so that | can ask him to answer
that.

SHRI T. N. SINGH : That is what | am
asking. He says that the estimates
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have gone up indiscriminately. But that is
not enough. Is it or is it not a fact that when a
detailed estimate is made, it is expected that
such and such a project will be completed
within so many years within so much cost
with 10 per cent plus or minus ?

MR. CHAIRMAN:
answer it, Mr. Minister ?

Can you please

DR. K. L. RAO : | am sorry that it is not
possible to say specifically that the rise
would be only 10 per cent or 15 per cent and
so on when the conditions are changing. The
conditions in which we are such that they are
changing continuously. And that 10 per cent
plus or minus may be there, can be expected
if it is a short period. But for a long period
one would not expect the estimates to be so
correct as he suggests.

MR. CHAIRMAN . | think the question
has been answered.

SHRI B. K. KAUL (Rajasthan) : Sir, he said
he is concentrating on the Rajasthan Canal.
And | want to ask him a very important
question. He should give me a categorical
reply. How many more years will be taken in
the construction of the Pong dam and when
the Pong dam rs ready, how many more
years will the entire project of the Rajasthan
Canal take for its completion ? Is it not a fact
that the Pong dam wiH not yield any benefit
to the State Government so long as the entire
Canal is not construc-12 NooNn ted ?
Secondly he has said that in the Fourth Plan
he has to spend Rs. 5 crores for the Pong
dam. Is it for the Pong dam or for the
construction of the Rajasthan Canal also ?
He further stated that he would need Rs. 475
crores for this project. That means in the next
five years he will not be able to complete that
project. | would rather suggest to him that in
order to complete this project he should take
the help of the PL-480 funds, so that the
evictees from the Pong dam area should not
create any trouble in the matter of
rehabilitation in the Rajasthan area.

DR. K. L. RAO : Sir, the Pong Dam will
be completed in 1973 and the first stage of
the Rajasthan Canal will be com-



27 Calling Attention

[Dr. K. L. Rao] pleted by about that time.
The second stage will tak, some more time; it
has not yet been sanctioned. Now the hon.
Member has very correctly said that we
should try to get as many funds as possible.
That is also the aim of this Ministry. The
other question is whelher lhe water from the
Pong dam will n<ot be of much use unless
the Rajasthan Canal is completed. Theoreti-
cally it is quite correct, but we propose to
divert the waters so that we do not allow the
waters to be unutilised.

SHRIMATI SATYAVATI  DANG
(Himachal Pradesh).  Sir, so much has
been talked about Pakistan the canals and other
things. I would like to know how much
irrigated area is coming under the Pong
Dam and how much money has been
paid to the oustees as help.  Everybody is
thinking about constructing dams and  other
things but nobody is thinking about
settling those oustees, because neither
the Rajasthan Government nor the Central
Government seems to be doing anything
for them. So | would like  to know
whelher the Rajasthan Government has
allotted land to these people and, if so, how
mcny people have  been  settled and how
much land per family has been given to them.
Also, Sir, the  Bhakra Dam has been
completed. 1 would like to know whether
all the oustees affected by that dam have been
given land and have been settled
somewhere. Then the hon. Minister was
saying something about the third dam which
is being constructed. Are we going to solve
the oustee problem also ? Is that a part of the
plan so that the people who are uprooted from
those places should not feel that they are not
being looked after ? Lastly, | would like j to
know whether in respect of all these dams
which have  been constructed in
Himachal Pradesh any agreement has been
reached with the Government of Himachal
Pradesh about the use of water and electricity
or any other facilities due to these projects.

DR. K. L. RAO : Sir, it is not possible to
give the figure with regard to the Pong Dam
because all these rivers are treated in an
integrated manner. But the total in resnect of
these three rivers is about 12 million acres.
Then of course the hon. Member has stressed
the importance of oustees. We hw? not
dore anything ap-
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preciable in this respect. Only something has
been done. We have nearly 2! thousand
families from the Pong Dam area to be settled.
It is a big problem and is being looked into
very carefully. The other question raised by
the hon. Member is about the agreements with
regard to these dams. It is quite true that both
the Pong and Bhakra dams are in Himachal
Pradesh but there was no agreement at the
time of their sanction. The Himachal Pradesh
Chief Minister raised certain issues that be-
cause these areas are located in their territory
and the water also comes from those areas,
they should be given some consideration.
That matter is under consideration.

MR. CHAIRMAN :
now.

I think we should stop
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DR. K. L. RAO : Sir, the Beas link cannot
be completed until 1973. As the hon.
Member has said, it is true that there has to
be a parallel canal or some other
modification has to be done in order to take
the waters to Haryana. The only question is
with regard to the apportionment or
allocation between, Punjab and Haryana.
That is yet to be decided; some other matters
are also under consideration.

Then, Sir, with regard to the Harika
barrage, according to the Punjab Reorga-
nisation Act it would have been transferred
to the Centre but the Punjab Government has
stated that the control must be with the
Punjab Government. This matter is under
consideration. A few days back also | had a
discussion with the Home Minister and the
matter is still under consideration. BjUt it is
not fair to say that we are not allowing the
water to go to Rajasthan but to Pakistan.
From 6 o'clock this morning no water is
being allowed to go to Pakistan.

PAPERS LAID ON THE TABLE
STATEMENTS SHOWING ACTION TAKEN
BYGOVERNMENT OF THE VARIOUS
ASSURANCESPROMISES AND UNDERTAKINGS
GIVEN DURINGTHE VARIOUS SESSIONS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURA-
MAIAH) : Sir, | beg to lay on the Table the
following statements showing the action
taken by Government on the various as-
surances, promises and undertakings given
during the sessions shown against each :—

(i) Statement  No.
Session,, 1968.

XV—Sixty-third
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(ii) Statement No, XIIT—Sixty-fifth

Sessjon, 1968,

m}) Stitement No, XI—Sixty-sixth
SCSSI0Nn, | 968,

(1v) Snstement No. 1IX—Sixiy-seventh
CSSI00 659

{v) Stitement No, VII-—Sixiy-cighth
Session, 1969,

(vi) Statement No. V—Sixiy-ninth
Sessien, 1969,

(vii) Statement No. 11—Seventieth
Session, 1969,

[See Appendix LXXI, Annexure Nos
117]

111 to

APPROPRIATION ACCOUNTS (1968-69) AND
AUDIT REPORT (1970) OF THE DEFENCE
SERVICES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, | beg to lay on the Table a copy
each of tbe following papers, under clause (1)
of article 151 of the Constitution :—

(i) Appropriation Accounts of th©
Defence Services for the year 1968-69 and
Commercial Appendix thereto.

(i) Audit Report (Defence Services),
1970.

[Placed in Library. See No. LT— 3043/70
for (i) and (ii)].

NOTIFICATIONS OF THE MINISTRY OF
FINANCE (DEPARTMENT OF BANKING)

SHRI P. C. SETHI : Sir, I also beg to lay on
the Table a copy each of the following
Notifications of the Ministry of Finance
(Department of Banking), urder sub-section
(11) of section 45 of the Banking Companies
Act, 1949 :(—

(i) Notification No. F. 17(10)-BC/69,
dated the 5 th November, 1969, containing
the scheme for the amalgamation of the
Bank of Behar Limited, Patna, with the
State Bank of India.

(ii) Notification No. F. 17(2)-BC/70,
dated the 20th February, 1970, containing
the scheme for amalgamation of the
National Bank of Lahore Limited, Delhi.



